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Record of Proceedings

The representative of the petitioner submitted that the present petition has been
filed seeking necessary directions to Regional Power Committees (RPCs) for ensuring
rectification of deficiencies observed during the protection audit and implementation of
all the protection and control systems in line with notification dated 20.8.2010. He
further submitted that the RPCs be directed to review the various settings and
protection systems in view of changes/maodifications suggested by the audit for stability
and reliability of the grid.

2. The representative of the petitioner submitted that as per the Commission's
directions dated 20.1.2012, the information regarding the audit report with deficiency



and its implementation by utilities was submitted to the respective RPCs and the
Commission on 30.10.2012 and 21.11.2012, respectively. The protection audit was
carried out by Central Power Research Institute (CPRI) in three phases. He further
submitted that 80-90% of the deficiencies in PGCIL locations have been rectified.

3. The staff the Commission brought to the notice of the Commission that only
HPGCL has filed its reply and no response has been received from other respondents.

4, The Commission took serious view for non-compliance of the Commission's
directions dated 11.10.2012 by the respondents. The Commission directed all
respondents to file its reply and action plan in the matter by 8.2.2013 with an advance
to the petitioner.

5. The Commission also directed to Member Secretaries of all RPCs to submit the
report on action taken on protection audit along with time frame of implementation of
recommendations of protection audit before next date of hearing and assist the
Commission on next date of hearing.

6. The petition shall be listed for hearing on 19.2.2013.

By order of the Commission,
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(T. Rout)
Joint Chief (Law)



